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* IN THE HIGH COURT OF DELHI AT NEW DELHI

% Date of Decision: 12" January, 2026
+  W.P.(CRL) 91/2026

ABHISHEK KUMAR & ORS. .. Petitioner

Through:  Mr. Margoob Husain, Mr. Rakesh
Tomar, Ms. Eram Naaz and Mr. V.K.
Pandey, Advocates along with
petitioners-in-person

Versus

STATE OF NCT OF DELHI & ANR. ... Respondent
Through:  Mr. Sanjay Lao, Standing Counsel
(Crl.) with Mr. Abhinav Kumar, Mr.
Aryan Sachdeva and Ms. Priyam
Agarwal, Advocates for R-1/State
Mr. Ujjwal Tripathi, Advocate for R-2
along with R-2-in-person (Through
VC)
CORAM:
HON'BLE MR. JUSTICE MANOJ JAIN
JUDGMENT (oral)

1. Present petition has been filed under Section 482 of Bharatiya Nagrik
Suraksha Sanhita, 2023 r/w Article 226 of the Constitution of India seeking
quashing of FIR No. 65/2019 registered at PS Dwarka North under Section
498A/406/34 IPC.

2. Petitioner no. 1 Abhishek Kumar and respondent no. 2 Neha entered
into marriage on 10.10.2013 and from the aforesaid marriage, they were
blessed with two daughters. As per allegations appearing in the FIR,
complainant/respondent no. 2 was subject to cruelty and was even beaten up

for non-fulfillment of dowry demand.
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3. Learned counsel for parties submit that parties have, now, amicably
resolved their disputes.

4, Respondent no. 2 has also joined the proceedings through
videoconferencing and also reiterates that matter has been amicably resolved
and as per settlement, the custody of both the daughters would remain with
her only. Petitioners have agreed that they would not seek their custody,
even in future.

5. Respondent no. 2 submits that as per terms of settlement, she is not
desirous of claiming any alimony or maintenance (past, present and future)
from the petitioners and has no objection if the FIR in question is quashed.
She also submits that in terms of settlement, they have already applied for
divorce by way mutual consent and their statements with respect to First
Motion have already been recorded and she would co-operate for the purpose
of recording of her statement with respect to petition under Section 13B(2) of
Hindu Marriage Act, 1954, which is yet to be filed.

6. When asked specifically whether she wants deferment of the present
proceedings so that these take place after Second Motion is also recorded, she
submitted that she has no objection if the present petition is disposed of and
FIR in question is quashed today itself.

7. Investigating Officer (1.0) is present in Court and confirms broad facts
and identifies the complainant.

8. In view of the settlement arrived at between the parties, continuing with
criminal proceedings would serve no useful purpose.

Q. Accordingly, exercising inherent powers vested in this Court under
Section 528 of the Bharatiya Nagrik Suraksha Sanhita, 2023, it is deemed
appropriate to quash the instant FIR.

Digitally Si¢
By:SONIA TYAPLIYAL
Signing DaEI14.01.2026
11:20:09

Signatureil;Verified W.P.(CRL) 91/2026 2
gn



10. Consequently, to secure ends of justice, FIR No. 55/2019 registered at
Police Station Dwarka, Delhi for the alleged offences under Sections
498A/406/34 IPC, along with all consequential proceedings emanating
therefrom, is hereby, quashed.

11.  The petition stands disposed of in aforesaid terms.

(MANOJ JAIN)
JUDGE
JANUARY 12, 2026/dr/sy
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